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Judgement

Shethna, J.
(1). Heard the learned counsel for the parties.

(2). The only objection raised by the learned counsel Mr. Mehta for the
respondents is that there is a gross delay of about 4-5 years in filing the writ
petition after the provisional award was declared.

(3). Time and again, Court as well as the Hon"ble Supreme Court has held that
atleast the State Government should not raise such technical plea. The
substantial justice should be done and not technical one by the Court.

(4). Innocuous prayer is made by the petitioner that the respondents be directed
to honour the provisions awards Annex. 1 to 4 as affirmed by the final awards
Annex. 5 to 8 immediately by directing the State Government to pay the
compensation amount accordingly with interest over and above amount awarded
at the rate of 18%.

(5). It is known fact that 90% population of our country is living below the
poverty line and when the poor agriculturists loose their only source of livelihood
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i.e. land on acquisition, then it is not expected of them to approach immediately
the Court by way of writ petition. The objection regarding delay raised by learned
counsel Mr. Mehta for the respondents does not lie good in his mouth,
particularly, when initially the provisional awards were passed and later on final
awards were passed.

(6). In view of the above discussion, this petition is allowed, the respondent
State Government is directed to pay the compensation amount as per the final
awards at Annex. 5 to 8 with 15% interest on or before 30.9.2000.
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